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H 1.c±A PtnacMernhy cti. 

heard Mr. K.KJattnaik, Ld. Counsel for the 

apphcan 

The gr vance of the aphcant in this O.A. is' that 

even though he has discharged iis ththes, he has not recejred 

his salary hr the month of.  October, 201 i to January 2012. 

He has made a few representations in this regard and the last 

representation is Liated 0401.2012 as at Annexurc.AJ9 

addressed to Respondeiit No.1 

We ftnd that the mam prayer as well as i terixp 

prayer 15 the smw as the basic sue nivolved ItS for payment 

tican.t will he Satisfied if a dircetion is issued to 

7. spondent No.3 to consdrr his representation aid rCase 

hrs arrear salary from October, 2011. to.Jnivarr, 20 2 within a 



In. VeW of the above, we hereby direct 

Re~z-pondcnt No 	c 	drr the pending representation a.t 

AnncxurcJ' md p . 	sned order in regard to i hr release 

of 	 .alary from Oetoer, 2011 to January, 20 1 2 

within a period of 45 days from the date of receipt of a copy 

of this order. 

With this observxion and direction, this (3. A. 

stands disposed of 

Send copy Of this' order a'ong wth eopy of the 

0.4. to the Respondent No.3 at the cost of the applicant. Ld. 

(.ounse! for the app ticant tmde.rtakes to deposit the postaJ 

requisites by 03.05.2012. 
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